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Mo, ¥ 3V LA-2007/LI/07/7624.—The following -

silative Assembly of the National Capital -
temntory of Delhi received the assent of the President of -
fedsion the 2 1st November, 2007 and is hereby published

(As passed by the Legislative Assembly of the National
Capital Territory of Delhi on the 17th September, 2007). _'
o AR ~ [21stNovember, 2007]
An Act to"providg: for ﬂje:tegist;{ﬂiou and regulation of the

Bed and Breakfast Establishment Scheme in the National -
. Capital Territory of Delhi'and matters connected therewith
or incidental thereto : :

BE itenm':'tedby;the LegislatiVé'.Assembly of the

National Capital Térritory of Delhi is the Fifty-eighth Year

of the Republic of India as follows :—-
: ' .1.'S'hor't, title, extent, commencement and
application.— (1) This Act may be called The National

. Gapital, Territory of Delhi (Incredible India) Bed and

Breéakfast Establishments (Registration and Regulation)
AUy - Bl : g :
~ (2) Itextends to the whole of'the;:_Naﬁo_ﬁal Capital
Territory of Delhi. TTE e
- (3) 1t shall come into force at once. =
@ sﬁall.'__m:)‘t apply to other typés of transient

accommgdation such as hotels, motels, guest-housés,

boarding, lodging houses, etc,

2. Deﬁnitions.-'—ﬂln this Act, unless the context

_otherwise requires,~—

(@) ““appellate authority” means the Principal
: Secretary or Secretary of the. Tourism
Department of Government or any othe
officer appointed by the Government.
(b)) *‘applicant” means the owner. of the
establishment who applies for registration
“under section 3. -

Solg s “‘authorised agency™ means an agency

* notified by the prescribed authority for
. rendering promotional, facilitation and
- marketing support 1o it or for rendering
- assistance to the classification committee
in the matter of inspection, evaluation and
cettification of standard of food and other

-+ services and amenities available-at the -

establishment, i

(d) “bed and breakfast” means prdviding :

lodging and food services to the guest in
“the establishment;* .

“(e)  “certificate of registration” means a

certificate issued under sub-section (9) of - -
Section 3 showing the registration of an - -

establishment;

“o()  “classification - committee” means a
. committee -constituted by the prescribed

agtho‘rity‘ for. inspection and evaluation of

the services at the establishment -and
classification thereof; :

(. ‘-‘d,irectory" means a directory.of registered :

establishments;

.ous
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“‘establishment’’ means a residential.

premises registered under Section 3 of this

Act where guests are provided bed and

breakfast on-payment;

“‘family’ means the. owner of the

establishment and includes his spouse,
parents children and other close relations -

physically residing in the establishment;

of Dethi appointed by the President under
article 239 and deslgnated as such under
article 239 AA of the Constitution; -
‘‘guest’. means a person residing
temporarily in the establishment; .

““local authority” means a municipality and

“includes any other body that prov:desv L

services:like water, elecmclty, etc.;

“‘owner” means owner of the establxshmem

-and includes' the person who for the time
- being is authorised by him to be in-charge ~
‘of the management of the establishment; =~ -

“*prescribed” means prescnbed by rules -

made under tlns Act;

“‘prescribed authority™ means a person or
authority appointed by the Government by

notification in the Official Gazeite to perform .
" all or any of the functions of the * prcscnbed :
- authority’ under this Act; '

“register” means a_reglster-or compulterised

record in electronic form maintained by the
owner containing the prescubed particulars
of the guests;

“‘revising authority” means the Lieutenent
Gavernor or an officef or authority

appointed by hiin as such by notification in - :

the Official Gazette;-

“room" means a bed-room with not mofe
than two beds and provision for extra béds -
for children accompanying the guest;

‘‘rule” means a rule made by the
Government under this Act by notlﬁcanon

in the Official Gazette;

“‘scheme” means the Incred;ble ]ndla Bed A7
and Breakfast Establishment Scheme -
referred to m sub-section (2) of section 3, -

‘‘touting”
coercing for shopping, accommodation,

transporation, sight-seeing or pestering for .
_person,

any particular premises,
establishment, dealer or. manufacturer with
consideration of personal benefit. -

méans the Lleutenantr
Governor of the National Capital Temtg)rv, :

“means énticing, mnsguxdmg oF -

CHAPTERIL

- REGISTRATIONAND CLASSIFICATION OF BED
' ANDBREAKFAS‘! ESTABLISHMENTS

O Registratmu.—— (P) Any owner mtendmg to let
* out his’ nsndenﬂal ptcrmses 10 the | guest or;guests, may

apply-for reglsttatmn thereof as an estabhshment to the

prescribed authonty, in such form and manxlgr along wnh e

the reglstrauon fees as may be prescribed.

(2) The estabhshmcnts inthe Nattonal Cap)tal ch-

_ tory of Dethi reglstered by Central Govemment under The
- Incredible India Bed and Breakfast Establishrnents Scheme

 shall be deemed to have bcen appmvcd and registered
under. this Act.

3 The residential premises to be registered as es-

~tablishinent under this Act shall conform to the follmvuu, :
: condmons, namely — '

(a) - that the resxdentlal premises is purely a
; -resrdcmlal unit -and the ‘owner has been

- family;

that the owner shall’ le1 out 1o the guests
‘not more than tWO-lhlrdS of the bed-rooms
consistmg of minimum one doublé-bed
_ . room and maximum five doublé-bed rooms;
- () that each bedroori has an attached bath-
. romm dnd- Wet Commode and adequate
‘arrangement for water, and. power supply,
proper ventilation and lighting, suitable

furniture and other facilities;

(d)' that the premises is in a good state of repair
and the required standard of hygiene,
cleanlmess and safety including fire satety

_ is maintained; : :
"+ (g) - that the premises has adequale par}\ml,

- facility either within'it or in‘its vicinity:

(f) - that the premises has been recommended

by the classification committeé for its
registr atxon as an cstabhshment under this
Act. &

# (g)"‘~any other condmon wluch may be

prescribed.
(4)The prescribed authority shall transmit the

apphuatmn received under sub-section (1) to the
: 'classnﬁcatxon committee constituted by it in.the manner
A prescnbed for its comments and report.

‘() The classification committee on mspectmn afthe

- premnses of an apphcant shall point out the deficiencies, if
- any. Suchideficiencies will have to be rectified by the

appllcant within-the stipulated time, to the satisfaction of

o the committee, Fal lure.to-do so will: resl.(lt in rejection: of the

application. :
~ (6) The classification committee shal} after such

ﬂenqmry or inspection as it may think proper take a view

about the eligibility or- otherw:se of the premlses for

" regxstratxon

' physically residing. therem alcng with his.
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(77 The classification commitice upon its-evaluatior.
of the standard of food and facilities and services available

yis-u-vis the prescribed checklist, classify the

establistunents into categories prescribed. - ;

(%) The classification committee shall submitareport
1 the prescribed autharity on points mentioned sub-point
(Grand (7). e , 2

(91 On receipt of the report of the classification
conenittee, the preseribed authority shall, on being satisfied -
about the correctness of the tepart, register the premises
of the owner in such manaer as may be prescribed and
tssue o certificate of registration in the form prescribed.
‘This certificate shafl be valid for a period of three years
unless earlier revoked. . Shaia

(10) The entirc process of grant of registration of &
presises shall be completed within a period of three ihotshs
from the. date of receipt of application and the applicant
shalt be informed about the resuit. : - .

(11) The prescribed authority shall maintain a
directory of the establishments for the purpose of this Act,
in the form of prescribed. e :

4. Evaluation and -certification of food, ef¢.~~
[valuation and certification of food and other services of
smienities provided by an establishment under. this Act
<hail e the function of the classification committee and it.
iy in the discharge of this function or any other function
assigned to'it under this Act, utilise the services of an
authorised agency for purposes of inspection of the
establishments from time to time. : :

5: Disquali‘ﬁcatiun for regisvt‘ra('iun.w An
establishment shall be disqualified for registration under
this Acty-— )

() if its owner is convicted of an offence

punishable with imprisonnient exceeding ..

one month;

(by if its owner is an undischarged insolvent;
and . :

(¢)  ifname ofthe establishment stands removed %
from the directory under Section 10 of this . .

Act.

5. Obligations of the owner.— The owner of an
cstablishient shall--

(i) maintain aregister or compuier‘ised record’
in electronic form giving detailed particulars™
as prescribed, of the guests and keep the

same readily available for inspection at all
times. The register shall have to he renewed
on year-to-year basis and preserved for
such period as may be prescribed;

(i) send information of the guests staying in-
. the establishment to the local ;authority

concerned and the police every fortnight
ori the 15th and last day of every month;
@iy display the list of guests at tlie establish-
ment; ; e :
UG o1 -,

(iv). obtain verification of the employees in the
- establishment by the police;
(v) - -maintain establishment in a good state of
.+t repair and cleanliness and fit for habitation
: ‘bfguest:;}ixt al) times and shall comply with
- any rules respecting standards of health,
" .hygiene and safety including fire safety;
(vi) display at a conspicuous place in the
. establishment the certificate of registration,
" type of food offered, the schedule of charges
for the accommodation and food, names of
-e‘mp'loyeesbahd time of cheeking out;
(vii) . provide good quality food prepared in
hygienic: conditions;
(viii) inform the guests in advance of the type of
~ accommodation; facilities and food offered,
the rates charged, time of opening and
cloging of the establishment, etc;
() .. provide the food and facilities to the guests
- . as promised; and e .
() - inform the pr’_e:scribéd'authqrity within a
week of the changes, if any, in the facilities
 atthe establishment as approved at the time
; of registration. 2
. 7. Restrictions onowners of cstablishments. - The
owner of the establishment shall not-- :
(i),  maintaina front office and the entire hous
. should appear like a normal residential
house; ‘
(i)”  carry out or allow any commercial activity
of tours and travel, sight-seeing, transport,
handicrafts or any other similar activity in
© . orfromthe establishment;
(i) indulge or allow any such activity which
 adversely affects the privacy and right: of
~ the neighbours and residents ofthe localiny,
(iv) - make misrepresentation to: any person in
_ respect of the establishment; and
(v) indulge in any kind of touting activity
., ‘8. Obligationsof the guest.—The guest shall, wmony

‘his - other -obligations, comply with the following

namely - el , . :
() He shall disclose his correct particulacs fu
A making entries in the register maintained
by the owner; L

() e shall be responsible for his good
' conduct and behaviour and shall not
 indulge in any disorderly activity leading

to breach. of peace, civil and social
atmosphere of the locality ov ereate any
nuisance to adversely affect the rights of
other guests and residents of the
establishment;

chen in the

() He shall not run a separate kit
' ‘establishment; %
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«ly  He shall be. respons ible for the.repair of'
demage caused by him or by @ny person
whowm he permits on the establishment .

through any of their willful or negligerit act,

but not for damage, caused by uomml wear

and tear,

(¢)  He shall cooperate fully with the. owner of -
_ the establishment to maintain the premises -
neat and clean, to pay charges as due in -

time and to abide by other rules of the
e~ubhshmem and

[

() He shall not allow any othu‘ person to smy o

in the establishment overnight.

9. Redressal of grievance ofguwt——-(l)thrLthc
ownerof an establishment makes false representation or

wisrepresentation to the guest in respect of the:

estublishment or [ails to provide the food and other facilities

or aimenities promised 1o him, the guest may makee a written.

complaint 1o the prescribed authority alongwith sich
dacurents of material as he relies upon. ;
{2y A complaint uuder sub-section (1) may bu filed

email or post alongwith the pémmnf’nt address of
e mnoldumtll

rog f; an,

3) The presmribed authority Shall.m’ake an enquiry -
into the complaint and after providing a reasonable-

opportunity to the owner, either reject the complaint or if

the atlepations are substantiated, remove the name of the

vstablishment from the directory under Section IO of this

At

16, Removal of name [rom the directory.— (1) The

prescribed authority may in the manner prescribed and by
an order in writing, remove the name of an establishiment

ivom the divectory and revoke its certificate ofngstranon
aiany of the lollowing goxmds namely (—

)

() it there is ch‘mge in the uwnershnp ot an
establishment;

(iy ifits owner is convicted of an offence - .

pumshab{e with imprisoniment. exceedlng
one month;

(iii) if its owner is an undischarged insolvent;

(iv) if the owner has contravened any. of the

provisions of this Act or any rule or order

made there under; and

(v) if an establishment adversely affects the ~
© privacy and rights of the- newhbourmg :

residents.

(2) The dction taken under subssection (1) shall not.

preclude such owner from being prosecuted under any
provision of this Act and any other law. ’

11. Notice of removal of name of establishment from
{tirectory.-+- Before removing the name of an establishment
from the directory under Section 10, the prescribed authority
shail give notice o the owner in the manner and form

: 'pxcsf nbcd stmmg the g groind .on which it. pmpnsu to
.« -take action, giving him a reasonable opportumrv of showi ing
»LdUSe against it.

12, l'ublmat:on of llst~of persons removed from

: ircglsmr.-—-—’l he plescrxbed autlirity shall fron) time to time
. publish. by notificationin the Official Gazette the names
and addresses of the ‘establishments and: the owners

thereof, whose I‘CngU’dhOn under this /\cl has been

™ revoked.

13 Return of the certificate of the registration.—
‘Vhen a certificate of registration has been revoked under
this Act, the person-holding such certificate shall, within
seven days from the date of issie of the order of revocation,
retarn itto the, prescnb;:d authority.

ol Rcsmrahun of: registration. —Ifthe pre%ubed :
authority is- satisfied that there are sufficient grounds for
the restoration of the regiStration of an establishment

thj‘se'c,ertiﬁéate had been revoked, it may, after recording
_ the reasons. thergfor, order such restoration and issue a -
:. fresh cemhcatc of registration, on payment of prescribed

fee and completion of cther fermalities and include its namic

“in the. dxrectory

CHAPTF R I
PR]VILLGF& OF ES IABLIbHMEN’I S
15 Estabhshment\not to require licence.— Notwith-

: "'stwndmg anything contained in the Sarais Act, 1867 (22 of

1867), 0r the Dethi Municipal Corporation‘Act, 1957 (66 of -
1957) or the New Delhi Municipal Council Act, 1994 {44.0f
1994) or the Delhi Police Act, 1978 (34 of 1978) or any other
Act relevant to the subject, for the time, being in force, the
owner of an establishment shall not be required to vbtain a
licence from any authority under the said Act, for the pur-
pose of providing food or lodging services o the guests at

; lus cstabhshment

16, Estahhshmmt nnt to be treatcd as commercial
unit.~~ (1) Notwnmtandlng the provisions of any other

law for the time bemg In force, the establishinent shall not
: be treatcd asxcommcmal one and bhall only be liable

Py - :
-(d) fp(_)w_er and Watér tariﬂ‘ as ljapp]icable o
- domestic or residential use;"and -
" (b) . property tax as applicable to residential
" tenanted premises with respect to the
~ portion let out to the guests, restricted (o
" the period of ocoupancy thereof, fully or
. partly as the case may be.

- (2) Notwnthstandmg anything in the Delhi Value
Added Tax Act, 2004 (Delhi Act 3 of 2005), the owner of an -

- -estabilishment shall riot bé required to pay the value added

tax levied undcr the said Act.

NG, Notwithstandin g the proyisions of the Delhi Tax
on Luxuries Act, 1996 (Delhi Act 10 of I996),thc owner of

the establishment shall not be required to pay the tax 5
© levied under the said Acl
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CHAPTER 1V g o
APPEAL AND REVISON

i7. Appeal.— (1) If an owner is aggrieved with an

vidder of the preseribed authority under this Act, he may

make an appeal to the appellate authority. Every such appeal
shull be preferred to the appellate autherity within thirty .

ditvs ot the date of comnmnu.at;on of the ordﬂ

Provided that tlw \ppcllate authority may entertain

an dppul after the expiry of said period of thirty days ifitis

atisficd that there was sufficient cause Fox not filing it
W i\hm that period. : :

(2) The appellant shall have a rlghuo bc xeprcscmedA

by a legal practitioner and the prescribed authorlt) may be
represented by such officer or person as the: Cmvunm('nl
may appoeint.

(3) On twcei{;at of any suL{h appeal, the appellate

authority shall after giving the appellant reasonable
anportunity of being heard and after making such enquiry,.

as it deems proper, dispose of the appeal forleasons to be e

rocorded i i wr iting.

(4) The proceedings before the appellate 'mlhonty
shall be completed within four months.

18. Revision.~— [he revising duthontv may, cathex

‘it its own mation or otherwise, within 4 period of ninety

days from the date of the order of the appellate authority,

call for the records of any case decided by the appellate

anthority, and pass such order thereon as it may deem |

- proper. Such order shall be final and no further appeal shall
Hie thererom :

PProvided that the revising authority may entertain'a

revision after the expiry of the said period of ninety days, ift

it is satisfied that there is sufficient cause for not filing it

within that period :

Provided further that no order under this saction .

shall be made (o the prejudice of a person-unless he had-a
reasonable opportunity of being heard either persomllym
i\.uunh a counsel or by a duly aulhomed agent.’ :
CHAVFERV
OFFENCES AND PENALTIES
19. Penalty for not providing facilities to the
witests as promised.— Any owner who does not provide

services to the guests, as promised, shall be punishable

with fine which may extend to five thousand rupees,

20. Penalty for f‘ﬂseslaten'u‘nt—--An owner who
4 b

willfully provides false information in the application of

registration or furnishes false information or makes a fdlse

statement or undertaking or suppresses a material fact with

the intention to mislead the prescrlbed authority, shall be
punishable with imprisonment for a term which may extend
1o three months, or with fine which may extend to ten
thousand rupees, or with both.

21. Certificate not to be assigned.— Any owner who .

lends. transfers or assigns the certificate of registration or

£ fails to return it on its- expiry or rcvocahon shall be

punishable with: imprisonment which may extend to six

. months, or with fine which may e\tend to twenty thousand

rupces or with both

22 (,ertlf‘cate and documen(s to be shown to tlw )
: person on demand, —-( I)’Any.owner: reg:s.tcrcd under this

Act shall:at all tirhes, o deinand, produce and show his
certificate of' reglstrahon and any other documem required
under this Act to :—

(a) the prescribed aulhorlty or any ofﬁce: duly

nuthonm_d by Jum in thls behalf; and
(b) any bonafide guest

" (2).Any owner who refuses on demand to show hxs

‘ceruhc.ate of registration or documents; or allow it to be

read by.any of'the persons authorised. under sub-section

(1), shall be punishable with fine which may extend 1o twes
’thou;and TUpees. Taaa

23. Penally for mulpractice.— If any owner or-any
other person to whom this Act may be made. apphcablc
comimits # malpractice or contravenes any of the provisions
of this Act, for which no specific penalty has been. pmvxdcd

he shall be punishable with lmpmonmentforatcnu which -

may extend to three months, or with fine which may extend

to five thousand rupees, or with both.

. Zfi. Obstrinc;iltg lawful authorities.— An owner
who willfully obstructs or offers any resistance to or

otherwise. interféres in the discharge of the functions of
the pr«.scnbed authority or any officer authorised by him
in pursuance of this Act or the |ulcs made thereunder.

- shall'be punmhablc with imprisonment for a terin which
- may extend to six months, or with fine which may extend to

twenty. thousand rupees, ot with both. "

25, Offences to be cognizable— Notwithstanding
-any thing contained in the Code of Criminal Procedure,

19732 of 19"’4) every offence punishable under _\his Act

. shall be a cognizable offence. -

16. Court competent to tly ofrencu. under this-
‘Act.— No court other than the court of Metropolitan

Magistrate shall,lr_y an offence under»tms Act.

b 7 Jurisdiction 'urciv"il Lourls"bm red.—— No civil

court shall have jurisdiction in respect of any matter in

relation to which the: Government or any other person
~authorized by it or any officer or authority appointed or

specified by or-under this Act, Is empowered 10 gxercts
any powcr‘ and.no injunction shall be granted by any civil
court in. respect of anything which is done or inte nded to
be done by or under this Act.
CHAPTER V1

'MISCELLANEOUS ;

; 28. Notice of changes.— (1) Whenever an-
establishment for which certificate of: registration is held

by a-person, devolves by mhmtance or othefwise upon
any other person or. undergoes a change in respect of any

.pamculdr entered in the directory under this Act, stch

person shall, within mxt) dd)’S of the date’ of such

'
ey
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.esclution or change, give notice in wrxtmg of the change-
to the preser ibed authority;

{2y The prescribed authority on rcceipt of such -

intimatien under sub-section (1), if satisfied, shall tnake

necessary changes in the certificate oFregxstrauon and the :

directory maintained by it;

'\Jutwnhstandmg anylhmb contamed in. sub» e

section (’) the prescribed authority may cancel the

cenificate of registration and remove from the directory,

the nime of the establishment in whose favour the
cerbihicate was issued if the succeeding person is not
qualificd to be registered under this Act.

24. Power to inspect.— The prescribed authority or
any uther person authorised by it in this behalf may inspect-
at all reasonable times, the premises of the eStabhshments. :

¢

registered under this Act, ; ;

30. Power to de‘legatc}—- The Govemmentmay by
notification in the Official Gazette, direct that any. power : -

exervisable by it under this Act, may also be exercised by

such officer as may be mentioned therein, subject to such -

weonditions, if any, as may be set out therein.

31 Compounding of of fences.— (1) The Government
ar ;sr:"w person authorised by it, by general or special order

this behalf, may either before or after the institution of
tl, proce Ld\nvs compound such of‘femcs pumshablc. by

or under this Act. as prescribed.

2) Where an offence has been compounded the '

ol‘I’“ndu if" iir custody, shall be discharged and no further

proceedings shall be taken agairist him m respect of the,

olfence so compounded.

32, Protection of action takcn in good faith -—-—No

suit, procecution or other legal proceedings shall lie against

the Government or any person or officer authorised by it or
aiy authority appointed or specified by or under this Act,

fir aaything which is done or intended to be dotie in-good

faith i pursuance of this Act or any rule made thereunder.

33, Power to make rules.— (1) The Governmentmay -

be notification in the Official Gazette make rules for carrying’
out the provisions of the Act.

(2) In particular and without prejudice to the
generality of the foregoing powers, such riiles may provide
fuor all or any of the following matters, namely =

{a) the form and manner of application for

. registration;
(b)  the fees for registration;

(c). . any additional condition. requlred iobe -

fulfilled for 1cg,|stranon,

(d) the constitution ol the. classxﬂcanon" &

cmmnmec

(e) the check-list ofserwces and amcmues at

the establishment;
(fy the categories of classiﬁcation;

(g) the form of cer’t’iﬁcme of registration;
. (h): the -format - of .the
s stabhshments,

(‘i)kf,' “the fc)rm of- miﬁntenancc of reglsters and :
S _bocrks by the-owiiér of the establishments;

)] ’;_;lhu penod f‘or which-a: rvgxster s.hall bc,
‘ .:prcsemd by the-owner;

di;eetory of

(& the.manner in. which the name of an
establishment shall be removed from the
“directory and:its cemﬁcare of registration
rwokcd :

(I) - the form and manner of notice to

e _establishment before removal of its nafme

_ from the direclory;
- (m) the offences which may be compounded
- ahd the manneér uf'compounding; and-

(a)” “any other matter which is. reqmred to be or
" nay be, prescribed. '

(3) Every rule made under this section shall be laid as

. soon as may be after it is made, before the Legislative
. -Assembly of the National Capital Territory of Delhi, while
- it-is in session for a total per:od of thirty days which may
* be comprised in one session or in two successive sessions,
- and .if; before the expiry of the session immediately
. following, the session or:the successive sessiohs aforesdid,

the Assembly:agrees in. making any modification in the

rule or agrees that the rule should not be made, the rule

shall thereafer have effect only in such modified form or
be of ho-effect as the case may be, so, however, that any

- such modification or annulment shall be without prejudice :
' “to the validity of.mythmg prev:ously done under that rule.

~ 34. Repeal and savings,— (1) thlonal Capital
Territory off Delhi (Incredible Indja) Bed & Breakfayt

. Establishment (Registration and Reguhl}on) (Delhi
- Ordinance No.1 0f2007) is hereby repealed. -

(2) thwithaldnding such repeal, anything done or

- any action taken under the said Ordinance shall be dccmed
e havc donc or taken under this Act.

35, Removal of difficulties.— (1) If any difficulty
arises in giving effect to the provisions of this Act, the
Government may, by the order published in the Official

‘Gazette, make such provisions not inconsistent with the
provisions of this Act, as may appear ‘to be: necess.irv for

remcvmg the diffi culty :

, medud that no such order be nnde under .this
section after the expiry of one year from the date of

Jconunencement of this Act.

(2) Every order made under this section shaH be laid,

_ fs-s00n'as may: ‘be-afterit is miade, before the chxslauye
~ Assenbly of the National Capital Territory of Delhi.

RAKESH SYAL, Jt. Secy.
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